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(Arising out of OIA No. 131TO139/2012-BVR/SKS/COMMR-A/AHD dated 30.11.2012 passed 

by Commissioner of Central Excise-BHAVNAGAR) 
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BESIDE GANDHI CLINIC, NEAR PARIMIAL CHOWK, 

BHAVNAGAR, 
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-Versus-  
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GREEN PARK FLATS, 

GHGOGHA ROAD, 

BHAVNAGAR 

GUJARAT 

...Respondent 

 

Present For the Appellant    : Shri S.K. Shukla, Authorised Representative  

Present For the Respondent   : None 
 

 

CORAM: 

HON’BLE MEMBER (JUDICIAL), MR. RAMESH NAIR 

HON’BLE MEMBER (TECHNICAL),  MR. RAJU 

 

FINAL ORDER NO.  A/ 12112 /2019 

                 Date Of Hearing : 01/11/2019 
Date of Decision: 01/11/2019 

RAMESH NAIR 

 
 On perusal of records of the appeal in reference to Assistant Commissioner’s 

(A.R.) letter dated 26.09.2019, we find that amount involved is less than Rs. 50 

lakhs. In terms of Board’s circular on Government’s litigation policy instruction 

F.No. 390/Misc/116/2017-JC dated 22.08.2019, Revenue is not supposed to file 

appeal where the amount involved is not exceeding Rs. 50 lakhs. Accordingly, the 

appeal is dismissed on the ground of Government’s litigation policy without going 

into the merit of appeal.  

 (Dictated and pronounced in the open court) 
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Member (Judicial)  
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